T REGIONAL OFFICE

e RAJASTHAN STATE POLLUTION CONTROL BOARD
v\ T /4 18,Near Pannadhaya Circle,Azad Nagar,Bhilwara
| Phone : 01482-241159; Email ID:-rorpcb.bhilwara@gmail.com

(Through Email)
No. RPCB/RO/BHL/NGT/L-56/1095-1099 Dated : 28.07.2022

Urgent/Hon’ble NGT Matter

(O.A. No. 02/2022-CZ)
Date of Next Hearing-01.08.22

To,the Registrar,

National Green Tribunal,

Central Zone Bench, Bhopal (M.P.)
(Email:-ngtczbbho-mp@gov.in)

Subject:-Regarding Compliance of directions passed by Hon’ble N.G.T., Zonal Bench,
Bhopal in original application no. 02/2022, titled as Babulal Jajoo V/s State of Raj &
Others.

Ref:- Hon’ble N.G.T., Zonal Bench, Bhopal’s order sheet dated 31.03.22 and
05.07.22.
Sir,

Apropos above, in compliance of the directions passed by Hon’ble
N.G.T.,Zonal Bench, Bhopal in O.A. No. 02/2022 , titled as Babulal Jajoo V/s State
of Raj & Others. vide order sheet dated 31.03.22 and 05.07.22, it is humbly submitted
that enclosed interim action taken report is prepared and compiled on the basis of
progress reports received from concerned department viz, RUIDP(Rajasthan Urban
Infrastructure & Development Project Limited)-Bhilwara,UIT(Uraban Improvement
Trust)-Bhilwara,Municipal Council,Bhilwara & Mining and Geology, District Office,
Bhilwara.

This action taken report (interim) is being submitted here with for kind perusal
and will follows with submission of subsequent and updated compliance report.

Encl: As above.
Yours Sincerely,

@B o
(Vinay Katta)
Nodal Officer-case and
Regional Officer,RSPCB,Bhilwara
Copy to followings for information:
1. District Collector,Bhilwara.
2. P.A. to Member Secretary, RSPCB,Jaipur
3. ACEE & In charge Legal Cell , RSPCB, Jaipur.
4. Sh. Rohit Sharma, Board Counsel for Hon’ble NGT ,CZ-Bhopal (M.P.)

CP -
Regional Officer



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
Central Zone Bench, Bhopal

Action Taken Report (ATR)-Interim

In Original Application No. 02/2022
titled as “Babulal Jajoo Vs State of Rajasthan & others.”
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1. Reference:-

1. Order dated 31.01.2022 : That Hon’ble National Green Tribunal (NGT) Central

Zone Bench, Bhopal in the Original Application No. 02/2022(CZ) titled as Babulal
Jajoo v/s State of Rajasthan and other passed an order on dated
31.01.2022,interalia reproduced as follows :-

1. The present Original Application has been filed raising
substantial question relating to degradation of environment in
the district of Bhilwara, Rajasthan, where the lifeline of the city
i.e. the Kothari River is being polluted and has achieved
alarming levels of pollution. This imminent source of surface
water for the residents of Bhilwara is becoming poisonous for
them in a way that its intake could be dangerous to the health
of the residents. The water quality of the river is so degraded
that it is not at all suitable for drinking purpose of residents
due to high level of chemicals which is being discharged on
daily basis from the nearby industries and the untreated
sewage from the nearby societies and colonies.

2. The City of Bhilwara is a critically polluted area due to
presence of many industries around the district and various
textile industries in the city itself. There have always been
reports of increased level of pollution in and around the city
due to the ever increasing number of industries and housing
societies which clearly signify that development is killing the
essence of the city i.e. Kothari river. One of the major sources of
trrigation and potable water for the residents living nearby is
this historic river which is at the verge of being completely
deteriorated due to the increasing level of pollution and the
ignorance from the side of local authorities.

3. Various encroachments are threatening the existence of the
river and increasing the chances of devastating floods in the
urban area as well as becoming a big cause for water scarcity,.
It would be proper to mention here that all type of waste of the
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city, be it construction waste (malba) or religious offerings or
hazardous plastic waste, which is either dumped into the river
directly or is being piled up near the river banks,
consequentially causing nuisance, bad odour and becoming a
bleeding ground for the mosquitoes and other insects exposing
the residents of the area to diseases. Various representations
were made by the Applicant to the Non-Applicant no. 1 but no
heed was paid to his grievance and there is total ignorance
and non-action since so many years on the part of
administration.

4. Development at the cost of destruction of river and putting a
price on nature becomes meaningless if we treat the
ecosystems upon which we depend as mere commodities for
earning profit. The industries manufacturing their products and
releasing the chemicals into the river Kothari or housing
societies discharging their untreated sewage or the excavation
activities of river soil carried on by the land mafias or dumping
of concrete debris from the various construction activities
carried around the city, have a catastrophic effect on the
Kothari River and the climate at large. There are extensive and
indiscriminate encroachments and illegal slums constructed on
the banks of river Kothari which are obstruction for its natural
recharge and imbalances its capacity to maintain the water
level. Further, dead bodies of cattle were found in the river
along with the solid waste dumped by the Non-Applicant no. 3
into the river which clearly shows their casual attitude towards
the Kothari River and environment at large.

5. There are extensive and indiscriminate encroachments and
illegal Slums constructed on the banks of river Kothari which
are obstruction for its natural recharge and imbalances its
capacity to maintain the water level. Further, dead bodies of
cattle were found in the river along with the solid waste
dumped by the Non-Applicant no. 3 into the river which clearly

—————————————————————— e e e
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shows their casual attitude towards the Kothari River and
environment at large.

6. A substantial issue of environment has been raised.
7. Issue notice to the respondents, returnable within four weeks.

8. Applicant is directed to take necessary steps for service to the
respondents by both ways and also on available email.

9. Respondents are directed to submit their reply through E-filing
module within four weeks.

10. We deem it just and proper to call a report on the matter in
issue in present Original Application, from a Joint Committee
consisting of:-

(i) Collector, Bhilwara, Rajasthan.
(ii) One representative from Central Pollution Control
Board, (Rajasthan).
(iii) One representative from Rajasthan Pollution Control
Board
11. The Committee is directed to visit the place and submit the

factual and action taken report within six weeks. The State
PCB will be the nodal agency for coordination and logistic
support.

12. Applicant is directed to supply the copy of the application and
relevant documents to the Committee and Respondent(s) within
a week and after compliance of service, the applicant has to
submit an affidavit that the notice and copy of the application
have been served upon the Committee and respondent(s).

13. The report in the matter be filed by the Committee through
email at ngtczbbho-mp(a@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image
PDF. List it on 31st March, 2022.

Copy of the order sheet is enclosed atAnnexure-A.

S S ——
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2. Joint Committee report Submission:- In compliance of Hon’ble NGT
order dated 31.01.2022, Joint Committee members had visited Kothari
River Stretch to verify the factual status of the issues raised by
applicant in original application. During the visit, concerned
departmental officials were also present. Joint Team submitted its
report vide RSPCB,Bhilwara letter dated 24.03.22 and uploaded on
25.03.2022.

3.0Order dated 31.03.2022 :- That after consideration of Joint committee
report, Hon’ble NGT has issued following directions vide order sheet

dated 31.03.2022, ,interalia reproduced as follows :-
1. Learned Counsel for the Rajasthan State Pollution

Control Board has submitted that the joint committee
has filed the report, which is on record. The copy of the
reply may be provided to the Learned Counsel for the
applicant, who may in turn may file the response, if
any.

2. After going through the report serious lapse and
violation of environmental rules are observed.
Accordingly, we direct the Collector concerned to
monitor it personally and direct the authorities
concerned to take remedial measures and ensure that
there should not be any violation of environmental
rules. Further action taken report may be filed by
email at ngtczbbho-mp(@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form
of Image PDF. 3. List it on 5th July, 2022.

Copy of the order sheet is enclosed at Annexure-B.
II.  Brief of Chronological steps by Nodal Agency : -

1.In compliance of Hon’ble NGT order dated 31.03.2022,
RSPCB has issued a letter dated 05.04.22 to concerned
departments related to ensure compliance of the order.
Copy of letter is enclosed as Annexure- C.

2. Besides, RSPCB has also issued a letter dated 28.04.22 to
concerned respondents /stack holders to submit their
updated details /progress in accordance with the grounds
raised in Joint Committee report in accordance with Hon’ble
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NGT order dated 31.03.2022.Copy of letter is enclosed as
Annexure-D.

3. Subsequently, RSPCB has also issued a letter dated
06.05.22 to concerned respondents /stack holders to
submit their status report in accordance with the grounds
raised in Joint Committee report. Copy of letter is enclosed
as Annexure-E.

4. RSPCB has also issued a letter dated 10.06.22 to concerned
respondents /stack holders (Urban Improvement Trust-
UIT,Bhilwara & Municipal Council,Bhilwara)to submit their
status report in accordance with the grounds raised in Joint
Committee report. Copy of letter is enclosed as Annexure-F.

II. Enlisting of Key actionable with respect to violations and

deficiencies as per Joint Committee Report dated 25.03.2022:- On
the basis of Joint Committee report , following key actionable were
identified as to address and mitigate the issues raised in joint
committee report related to prevent deterioration of Kothari River
stretch are summarised as follows:-
1. To prevent untreated Sewage meeting into Kothari River.
2. To prevent Solid Waste and Plastic Waste Dumping along the
river Bank.
3. To remove Encroachments along the river bank and to provide
enmarking of river bank.
4. To prevent and take action against the excavation of Soil at
River Bed along with regular monitoring.
S. To stop dumping of Construction and demolition Waste and to
develop MRF /C&D recycling facilities.
6. To prevent Dumping of dead carcass along the river bank area

7. To prevent and removal of un desirous shrubs along the River
Bank.
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IV. Status of Action taken report received from concerned agencies:-

S.No. Particular Key Actionable Responsibl | Updated Status of Action Taken.
deficiencies/ e agency
shortcomings
1. |Untreated Expeditious Completion | Responsibl |In compliance of Hon’ble NGT order
Sewage of Sewer Network and|e Agency - | dated 31.03.22 and RSPCB letter dated
meeting into | House hold connection | Municipal 05.04.22,28.04.22 and 06.05.22,
Kothari River |to channelize complete | Council RUIDP, Bhilwara has submitted updated
sewage to STP Plant (30 | ,Bhilwara | progress status of Sewer work vide its
MLD) for treatment of| & letter dated 13.07.2022 , summarised as
sewage and  gainful | Executing | follows:-
utilisation of treated | Agency- Component | Scope of | Work Tentative
sewage. RUIDP, work Completion | date of work
Bhilwara Progress completion
STP Plant- | 01 no. 95.87% Trial Run
30 MLD Completed.
(By
30.08.22)
Sewage 01 no. 98.78% | Trial Run
Pumping Completed.
Station -48 (By
MLD 30.08.22)
Sewer Line | 410 KMs | 392.22 Kms | By 31.07.22
Network (95.95%)
House Hold | 47550 1343 nos. By
Connection | nos. 31.12.2023
8
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Expedition in work progress: -
Laying of sewer line network progress
from last progress report dated
07.03.22 viz. 340.429 Km (83.03 %)
has been increased upto 392.22 Kms
(95.95%) and now towards completion
stage. Further, Household connections
work has also been started and same
is under progress. Therefore, in
principally as soon as house hold
connection work completes, 73% of
population coverage of Bhilwara City
has been covered by aforesaid project
and problem related to treatment and
disposal of untreated sewage shall be
addressed in true manner.

Copy of RUIDP letter dated 13.07.22 is
enclosed as Annexure-G.

2. Solid Waste
and Plastic
Waste
Dumping.

To Complete removal of
Solid Waste and Plastic
Waste Dumping along
with River Bank and to
channelize Solid Waste
and Plastic Waste to
MSW processing Plant
for disposal of MSW in
scientific manner.

Municipal
Council
,Bhilwara

In compliance of Hon’ble NGT order
dated 31.03.22 and RSPCB letter
dated 05.04.22,28.04.22 and
06.05.22, Municipal Council, Bhilwara
has submitted progress status
mentioning that Municipal Council is
regularly cleaning the areas along the
bank of River Kothari and also
imposed fine against violators. Copy of |
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Municipal Council ,Bhilwara letter
dated 24.07.22 is enclosed as
Annexure-H.

Dumping  of | To ensure the complete Municipal As per Municipal Council ,Bhilwara
dead carcass |removalof deadcarcass | Council action taken report letter dated
along the river | dumped along the river | ,Bhilwara 24.07.2022, dumping of dead bodies
bank area bank and ensure the of animals/carcass along the Kothari

regular proper disposal River bank is being prevented.

of carcus in scientific

manner.

To install mechanised

Carcus disposal plant. 1
Growth of | To ensure the removal of | Urban Earlier Time line provided by UIT,
Vilayati unwanted shurbs and |Improvement | Bhilwara for cutting of un-desirous
Babool along|ensure development of Trust(UIT), shurbs was mentioned as 31.07.2022.
the River | green belt development | Bhilwara Now in compliance of Hon’ble NGT
Bank. /dense plantation along order dated 31.03.22 and RSPCB

the river bank, this may
be extended in line with
Beti Gaurav Udhyan
type initiatives.

letter dated 05.04.22,28.04.22 and
06.05.22, UIT , Bhilwara has
submitted progress status mentioning
that tender has been invited for
executing the task vide tender no.
12/2022-23. Copy of UIT, Bhilwara
letter dated 04.07.22 is enclosed as
Annexure-I.
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5. .Encroachment 1. To ensure compléte Urban 'a. For Fencing and Plantation:-For |

s and non- removal of | Improvement Earlier UIT, Bhilwara has given
availability of | encroachments. Trust(UIT), timeline up to 31.12.2022 for
enmarking of | 2. Proper enmarking and | Bhilwara plantation. Now UIT, Bhilwara has
| river Fencing along the submitted progress status
boundary. river bank. mentioning that tender has been

invited for executing the task.
Issuance of work order is under
progress.(Pls Refer Annexure-I )

b. For removal of encroachments:-
Earlier UIT, Bhilwara has given
timeline upto 30.04.2022 for
removal encroachments. Now as per
UIT, Bhilwara letter dated 04.07.22,
necessary action shall be initiated
shortly in association of Police
force. (Pls Refer Annexure-I)

6. Untreated 1. To ensure the | Urban UIT, Bhilwara has issued notices to 03
Sewerage to be establishment and | Improvement | nos. of township projects (> 10 hectare
generated operation of STP Plant | Trust(UIT), area) for installation of STP Plant vide
from the land Bhilwara letter dated 04.07.22. (Pls Refer
allotted for Annexure-I )

Existing and
proposed

townships in
Bhilwara City
along the
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Bank of

Kothari River
s Excavation of | To ensure complete Depart. Of | As per Mining office, Bhilwara letter
Soil at River | abatement of | Mines and | dated 13.05.22, regular monitoring
Bed unauthorised excavation | Geology, and checking by vigilance team of
of Soil at River Bed and | Bhilwara mining department is being carried
take action against the out at Kothari River site areas related
violators. to prevent unauthorised excavation of

Soil at River Bed. A vehicle has also
been seized on 27.04.22 and same is
released after deposition of penalties.
Besides, area visit has also been
conducted on dated 04.05.22 and
08.05.22. Copy of report is enclosed as
| Annexure-J.
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Conclusion:- In compliance to Hon’ble NGT order dated 31.03.22 , key
actionable(s) are indentified and actions have been initiated by
concerned departments. Since March 2022 onwards, considerable
progress in laying of sewerline network has been achieved and now same
is towards completion stage. Besides, work of Household connections
has also been started and work is under progress.

Further, municipal solid waste dumping/ littering hot spots pointed out
by the Joint Team in inspection report dated 10.03.22 has also been
cleaned by Municipal Authorities and regular monitoring related to
cleaning is also being monitored.

In addition to this, to discourage the use of plastic in inhabitants of city
various initiatives like distribution of cloth bags, buy back option for
plastic milk pouches, drive for search and seizure of plastic carry bags
and single use plastic ban items by local bodies etc. have also been
initiated in July 2022, ultimately to reduce the problem of generation
and dumping of unorganised plastic waste.

However, some of the key actionable(s)/ activities which are required to
be worked out at river site area viz. removal of un-desirous shrubs-
Babool , fencing work are under pipeline stages and getting delayed
due to the rainy seasons. To expedite the work progress, timely review of
compliance /progress is being made.

Therefore, this action taken report is being submitted here with as
interim report and will follows with subsequent and updated compliance
report shortly.

@
(Vinay Katta)
Nodal Officer-Case &

Regional Officer Bhilwara
RSPCB,Bhilwara
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List of Annexure(s)

13.05.22

S.No. Particular of Annexure Annexure-Name
1. Order sheet dated 31.01.22 in OA-02/2022-CZ Annexure-A
2. Order sheet dated 31.03.22 in OA-02/2022-CZ Annexure-B
3. Letter issued to concern department by RSPCB Annexure-C
to ensure compliance dated 05.04.22
4. Letter issued to concern department by RSPCB| Annexure-D
to ensure compliance dated 28.04.22
S. Letter issued to concern department by RSPCB| Annexure-E
to ensure compliance dated 06.05.22 B
6. Letter issued to UIT Bhilwara by RSPCB to Annexure-F
ensure compliance dated 10.06.22
6. Progress report provided vide RUIDP,Bhilwara Annexure-G
letter dated 13.07.22
p A Progress report provided vide Municipal Annexure-H
" Council ,Bhilwara letter dated 24.07.22
8. Progress report provided vide UIT ,Bhilwara Annexure-I
letter dated 04.07.22
9. Action taken report mine department dated Annexure-J
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ANNEXURE-A

Item No. 01
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Original Application No. 02/2022(CZ)
Babulal Jajoo Applicant(s)
Versus
State of Rajasthan & Ors. Respondent(s)

Date of hearing: 31.01.2022

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant (s) : Mr. Naveen Ahuja, Adv.
For Respondent(s) : None.
ORDER

. The present Original Application has been filed raising substantial question
relating to degradation of environment in the district of Bhilwara, Rajasthan,
where the lifeline of the city i.e. the Kothari River is being polluted and has
achieved alarming levels of pollution. This imminent source of surface water
for the residents of Bhilwara is becoming poisonous for them in a way that its
intake could be dangerous to the health of the residents. The water quality of
the river is so degraded that it is not at all suitable for drinking purpose of
residents due to high level of chemicals which is being discharged on daily
basis from the nearby industries and the untreated sewage from the nearby

societies and colonies.

. The City of Bhilwara is a critically polluted area due to presence of many
industries around the district and various textile industries in the city itself.
There have always been reports of increased level of pollution in and around
the city due to the ever increasing number of industries and housing societies
which clearly signify that development is killing the essence of the city i.e.

Kothari river. One of the major sources of irrigation and potable water for the



residents living nearby is this historic river which is at the verge of being
completely deteriorated due to the increasing level of pollution and the

ignorance from the side of local authorities.

3. Various encroachments are threatening the existence of the river and
increasing the chances of devastating floods in the urban area as well as
becoming a big cause for water scarcity. It would be proper to mention here
that all type of waste of the city, be it construction waste (malba) or religious
offerings or hazardous plastic waste, which is either dumped into the river
directly or is being piled up near the river banks, consequentially causing
nuisance, bad odour and becoming a bleeding ground for the mosquitoes and
other insects exposing the residents of the area to diseases. Various
representations were made by the Applicant to the Non-Applicant no. 1 but no
heed was paid to his grievance and there is total ignorance and non-action

since so many years on the part of administration.

4. Development at the cost of destruction of river and putting a price on nature
becomes meaningless if we treat the ecosystems upon which we depend as
mere commodities for earning profit. The industries manufacturing their
products and releasing the chemicals into the river Kothari or housing
societies discharging their untreated sewage or the excavation activities of
river soil carried on by the land mafias or dumping of concrete debris from the
various construction activities carried around the city, have a catastrophic
effect on the Kothari River and the climate at large. There are extensive and
indiscriminate encroachments and illegal slums constructed on the banks of
river Kothari which are obstruction for its natural recharge and imbalances
its capacity to maintain the water level. Further, dead bodies of cattle were
found in the river along with the solid waste dumped by the Non-Applicant
no. 3 into the river which clearly shows their casual attitude towards the
Kothari River and environment at large.

5. There are extensive and indiscriminate encroachments and illegal Slums
constructed on the banks of river Kothari which are obstruction for its

natural recharge and imbalances its capacity to maintain the water level.



10.

11.

12.

13.

Further, dead bodies of cattle were found in the river along with the solid
waste dumped by the Non-Applicant no. 3 into the river which clearly shows
their casual attitude towards the Kothari River and environment at large.

A substantial issue of environment has been raised.

Issue notice to the respondents, returnable within four weeks.

Applicant is directed to take necessary steps for service to the respondents by
both ways and also on available email.
Respondents are directed to submit their reply through E-filing module within

four weeks.

We deem it just and proper to call a report on the matter in issue in present

Original Application, from a Joint Committee consisting of:-

(i) Collector, Bhilwara, Rajasthan.
(i) One representative from Central Pollution Control Board,
(Rajasthan).

(iii) One representative from Rajasthan Pollution Control Board

The Committee is directed to visit the place and submit the factual and action
taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

Applicant is directed to supply the copy of the application and relevant
documents to the Committee and Respondent(s) within a week and after
compliance of service, the applicant has to submit an affidavit that the notice
and copy of the application have been served upon the Committee and
respondent(s).

The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR Support

PDF and not in the form of Image PDF.

List it on 31st March, 2022.

Sheo Kumar Singh, JM

Arun Kumar Verma, EM
31st January, 2022
O.A. No. 02/2022(CZ)
PN
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Annexure-B

Item No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Original Application No. 02/2022 (CZ)
Babulal Jajoo Applicant(s)
Versus
State of Rajasthan & Anr. Respondent(s)

Date of hearing: 31.03.2022

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s): Mr. Naveen Ahuja, Adv.

For Respondent(s): Mr. Rohit Sharma, Adv.
Mr. Yadvendra Yadav, Adv.
Mr. Shoeb Hasan Khan, Adv.
Mr. Om Shankar Shrivastav, Adv.

ORDER

1. Learned Counsel for the Rajasthan State Pollution Control Board has
submitted that the joint committee has filed the report, which is on record.
The copy of the reply may be provided to the Learned Counsel for the
applicant, who may in turn may file the response, if any.

2. After going through the report serious lapse and violation of
environmental rules are observed. Accordingly, we direct the Collector
concerned to monitor it personally and direct the authorities concerned to
take remedial measures and ensure that there should not be any violation of
environmental rules. Further action taken report may be filed by email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR Support

PDF and not in the form of Image PDF.

3. List it on S5tk July, 2022.

Sheo Kumar Singh, JM

Dr. Arun Kumar Verma, EM

31st March, 2022
O.A. No. 02/2022 (CZ)
K
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Annexure-C

com—

—rspetT REGIONAL OFFICE
m RAJASTHAN STATE POLLUTION CONTROL BOARD
a\ | / 4 18, Near Pannadhaya Circle, Azad Nagar, Bhilwara.

Phone/Fax no. 01482-241159, E-Mail ID : rorpch.bhilwara@gmail.com

(Through Email/Post)

RPCB/RO BHL/Legal6 / 2u te22— Date: 0§ lou\ 22—
I. Secreatary Urban Improvement Trust,

Bhilwara.
2. Municipal Commisioner,

Bhilwara
3. Incharge and Supdt. Enginner (RUIDP),

Bhilwara
4. Supdt.Mining Engineer, Mining Office

Bhilwara
5. Supdt. Engineer, Water Resource

Bhilwara
Sub:- Regarding to ensure the compliance of Hon’ble NG T direction issued vide
orders issued in original application no. 02/2022-CZ, titled Babulal Jajoo Vs
SOR and others,order dated 31.03.2022

Ref:- Hon’ble NGT’s Central Zone Bench,Bhopal’s order sheet dated 31.03.2022.
Sir,

Apropos above, it is submitted that Hon’ble NGT's Central Zone
Bench,Bhopal has issued direction in original application no. 02/2022-CZ, titled
Babulal Jajoo Vs SOR and others,vide order sheet dated 31.03.2022
considering/persuing joint committee report dated 10.03.22.interalia reproduced
and detailed as under :-

Para 1 :- Learned Counsel for the Rajasthan State Pollution Control Board has
submitted that the joint committee has filed the report, which is on record. The copy
of the reply may be provided to the Learned Counsel for the applicant, who may in
turn may file the response, if any.

Para 2 :-After going through the report serious lapse and violation of
environmental rules are observed. Accordingly, we direct the Collector concerned
to_monitor it personally and direct the authorities concerned to take remedial
measures and ensure that there should not be any violation of environmental rules.
Further action _taken report may be filed by email at ngtczbbho-mpa gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form
of Image PDF.

3. List it on 5th July, 2022.

Therefore, in light of above matter, kindly ensure the compliance of the issues
raised in the matter as per the findings of Joint Report/Original Application in
accordance with contents of order sheet and submit timely compliance
accordingly.
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REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD

18. Near Pannadhaya Circle, Azad Nagar, Bhilwara.
Phone/Fax no. 01482-241159, E-Mail ID : mrpcb.bhilwara@gmaﬂ.cnm

It is also pertinent to mentioned here that Compliance made /compliance being made
by vor department is to kept updated with GPS tagged photographic/videoaraphic
evidences, so that subsequent compliance to be sent to Hon’ble NGT may be
compiled accordingly.
To seek the observations made by Joint Team in Joint Team Inspection report, same
may be sought either through :-
8 hups:x’/grcentribunal.gov.in/ >~  View All (Recent Reports) = Search (with
Title 02/2022)
or
b. Weblink :-
hups://grcemribunal.gov.in/sites/default/ﬁles/news updates/Report%20in%20
(_)./\."/o?.UNo.OE-ZOZQO/oZOES-03—2022.pdf
nel - As above (Copy of order sheet dated 31.03.22

Yours Sincerely,

ﬁ Regiofal Officer,
RSPCH,Bhilwara
Copyto:

I. District Collector,Bhilwara with humble request to direct concern department
respondents viz. UIT /Municipal Council/RUIDP /WRD/Mining to ensure the
compliance of the issues raised in the matter as per the findings of Joint
Report/Original Application in accordance with contents of order sheet to
prevent and curb pollution in Kothari River through untreated waste
water/sewage discharge/ Unscientific disposal of MSW/Plastic Waste/Dead
Bodies of Animals/Encroachment/illegal excavation of soil etc strictly as per
the conent of the order.

P.A. to Member Secretary,RSPCB,Jaipur for information .

ACEE& GIC(Legal), RSPCB Jaipur for information and necessary action.
ACEE& GIC(Liquid Waste), RSPCB,Jaipur for information and necessary
action.

L 19

Regiqnal Officer
L—
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[tem No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 02/2022 (CZ)

Babulal Jajoo Applicant(s)

Versus
State of Rajasthan & Anr. Respondent(s)

Date of hearing: 31.03.2022

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s): Mr. Naveen Ahuja, Adv,

For Respondent(s): Mr. Rohit Sharma, Adv.
Mr. Yadvendra Yadav, Adv.
Mr. Shoeb Hasan Khan, Adv.
Mr. Om Shankar Shrivastav, Adv.

ORDER

1. Learned Counsel for the Rajasthan State Pollution Control Board has
submitted that the joint committee has filed the report, which is on record.
The copy of the reply may be provided to the Learned Counsel for the
applicant, who may in turn may file the response, if any.

2. After going through the report serious lapse and violation of
environmental rules are observed. Accordingly, we direct the Collector
concerned to monitor it personally and direct the authorities concerned to
take remedial measures and ensure that there should not be any violation of
environmental rules. Further action taken report may be filed by email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR Support

PDF and not in the form of Image PDF,

3. List it on 5t July, 2022.

Sheo Kumar Singh, JM

Dr, Arun Kumar Verma, EM

31s March, 2022
O.A. No. 02/2022 (CZ)
K



- e Fratar Annexure-D
REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD

18, Near Pannadhaya Circle, Azad Nagar, Bhilwara.
Phone/Fax no. 01482-241159, E-Mail 1D: rorpeb.bhilwara‘@ gmail.com
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REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD
18, Near Pannadhaya Circle, Azad Nagar, Bhilwara,
Phone/Fax no. 01482-241159, E-Mail ID: rorpeb.bhilwara@gmail.com
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Annexure-A

Latest Progress Cum Status Report

Enlisting of lapses and violation of environmental rules & required action details

1. As per Joint Committee report.
2. Reffered in Hon’ble NGT order sheet dated 31.03.22.
Required to be review of present status (Municipal Council,Bhilwaraf_ o4io M )

S.No. | Particular Action Plan by . Key Actionable Latest progress status |
} deficiencies/ Concerned agency | (11.03.2022 onwards )
| _shortcomings | T A £ S . 451
1. ' Solid Waste and | Action plan received  a. To Complete Required to fill presend
Plastic Waste | from Municipal removal of Solid status (Municipal
Dumping. Council, Bhilwara Waste and Plastic Council,Bhilwara)
vide letter dated Waste Dumping
15.03.22. (Time along with River
Line 30.04.22) Bank and to
channelize Solid

Waste and Plastic
Waste to MSW
processing Plant for
disposal of MSW in
scientific manner.




. Improvemént in _“Required to fill present
collection and status (Municipal
source segregation Council,Bhilwara)
system. ;

. enhancement of Required to fill present
intermediate ‘ status (Municipal

transfer points, ‘ Council,Bhilwara)

. Development of Required to fill present
MREF facilities, status (Municipal
_ o ' Council,Bhilwara)
. Public awareness , ' Required to fill present

' status (Municipal
 Council,Bhilwara)

. SOP and

its Required to fill present
execution for levy of Status (Municipal

penalties from non- Council,Bhilwara)
complying entities
etc.

. Micro level | Required to fill present
management status (Municipal
surveillance Council,Bhilwara)
mechanism through
technology and
other innovative
measures are
required to be

initiated




'Encroachments | Action plan received 1. To ensure complete |
'and non- | from UIT, Bhilwaral removal of |
'availability of vide letter dated| encroachments. Required to fill present
| earmarking  of| 15.03.22. a ' status (UIT,Bhilwara) _
' river boundary. a. Timeline upto | |
; 30.04.2022 for f
‘ removal | o
| encroachments. | 2. Proper earmarking  Required to fill present
! b. timeline for and Fencing along the | status (UIT,Bhilwara)
plantation is|  river bank followed byi

| reported up to| dense plantation. |
| 81,12.2022 |
‘ !
Untreated Action plan received | 1. Expeditious
Sewage meeting | by Municipal| Completion &  Required to be fill
into Kothari | Council,Bhilwara commissioning of present status (RUIDP
' River dated 15.03.22 and| Sewer Network /sewer Bhilwara)

RUIDP status details line 410 KM.

dated
&

| vide letter
_|07.03.22




1 12.03.22.

RUIDP-Work
' completion time line
1 -30.06.22.

" hold Required to be fill

' 2. House

connection to present status (Municipal
channelize complete Council,Bhilwara)

| sewage to STP Plant|
(30 MLD) for | |
treatment of sewage

and gainful utilisation | |
of treated sewage. | !
3. Work proposal for Required to be fill

remaining coverage of | present status (Municipal

city area and Council,Bhilwara) |
| population. | |
4. ' Excavation of | Mining department | To  ensure complete 'Required to fill present
Soil at River Bed | has submitted | abatement of status of compliance by
detailed ATR; ‘unauthorised excavation Mining Dept Bhilwara.
of Soil at River Bed and
' take action against the
_ R | B | violators. ' . ; o) RE—
S. Construction No ATR/Plan for 1.To ensure complete Required to be fill
and demolition implementation has removal of present status (Municipal
Waste been received from construction and Council,Bhilwara) '
Municipal  Council demolition waste
JUIT. along the river bank
and take action

against the violators.

NGT Case OANZ2 /2022 (CZ) Joint Committee Inspection report March- 2022



_ | 2. Develo?a_ ~ Material | lie:il;i_fed to be fill
Recovery Facility for present status (Municipal

processing and  Council,Bhilwara)
recovery from C&D \
Waste. |
Dumping of | Action plan received a. To ensure the  Required to be fill
dead carcus | from Municipal complete removal of | present status (Municipal
| along the river | Council, Bhilwara dead vcarcus Council,Bhilwara)
bank area vide letter dated dumped along the
19.03.22. : river bank and

' ensure the regular
proper disposal of
carcus in scientific |

| manner.

b. To ~ install Required to be fill
mechanised Carcus present status (Municipal
disposal plant. Council,Bhilwara)

AD2/2022 (CL) Joint Committee Inspection report March- 2022 Page 6




T Growth of | Action plan received To ensure the removal of Required to fill present
| Vilayati Babool from UIT, Bhilwara unwanted shurbs and status (UIT,Bhilwara) '
| along the River vide letter dated ensure development of
| iBank. | 15.03.22. green belt development

‘ o a Timeline | /dense plantation along‘

' plantation 'the river bank, with

reported up installation of fencing

31.12.2022 'and plantation under|

consultation with expert |

-agency /Forest |

Department (this may be |

extended in line with |

. ! Beti Gaurav  Udhyan
| | type initiatives. ) B |
8. 'Townships Action plan received | To ensure installation of Required to fill present

located along from UIT, Bhilwara STP plant. UIT informed status (UIT,Bhilwara)

the Kotahri vide letter dated that as per state

River Bank | 15.03.22. township policy 1.

Action under township having area

progress as reported.

upto 10 Hectare is
required to well
connected with through
underground sewer lines
-leading to common

_STP/STP and_

T Case OADZ /2022 [CZ) Jeint Committee Inspection repart March




| 2. Township having area Required to fill present

more than 10 Hectare is status (UIT,Bhilwara)

I | ‘required to establish |

individual STP plant. ,
|

. |

| O. IGround Water | Comparative status | Comments on ground | Required to fill present!

'Quality of ground water | water quality status by  status (GWD,Bhilwara)

| quality of villages| GWD

located along the

'bank of Kothari

River Stretch
| ,Bhilwara District.
10. Agriculture and  Agriculture and Soil | Comments on status of | Required to submit Status
iSoil /Water | /Water Resource- | Agriculture and  Soil | report.
Resource ' kothari River Stretch | /Water  Resource by |

concerned depart. |

NGT Case OAD2/2022 (CZ) Joint Comnutiee Inspection repoert March- 2022 Page 8
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Annexure-B

Site Visit along the bank of Kothari River Stretch by Joint Committee on dated
10.03.20228& 11.03.2022:-

Main Area-Kothari River Stretch
1. Jodhdas Chouraha
2. Near Tanki Ke Balaji Temple
. Pandu Ka Nallah
. Tanki Ke Balaji Temple
. Beti Gaurav Udhyan
. Sanganeri Puliya
. Jindal Saw Sewage Pumping Station
Jindal STP Plant (10 MLD),Kunwada
. STP Plant Municipal Council (30 MLD), Shiv Nagar,Kunwada
10. Down Stream of Meja Dam
11. Near Sagasji Temple,Village-Ranigpura
12. Textile Process industries located at Mandal
13. Meja Dam Water Sample Collection details

©ONOUp W
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- srefir Aprte Annexure-E

- REGIONAL OFFICE
—— TISTEATA T gn ey e
wl sl RAJASTHAN STATE POLLUTION CONTROL BOARD
N | 7 4 18, Near Pannadhaya Circle, Azad Nagar, Bhilwara,
Phone/Fax no. 01482-24 1159, E-Mail ID; rorpeb.hhilwaraagmail.com
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CEIREIRIE DS
- REGIONAL OFFICE
S TTSTRATH 7197 TguT fA2=0r H2ef
RAJASTHAN STATE POLLUTION CONTROL BOARD

i 18, Near Pannadhaya Circle, Azad Nagar, Bhilwara.
Phone/Fax no. 01482-241159, E-Mail 1D: rorpeb.bhilwara@gmail.com
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Annexure-F

pTo— REGIONAL OFFICE
g %&E‘}W RAJASTHAN STATE POLLUTION CONTROL BOARD
: B 18, Near Pannadhaya Circle, Azad Nagar, Bhilwara.
Phone/Fax no. 01482-241159, E-Mail ID : rorpch.bhilwara@gmail.com
(Through Email/Post)
Hon’ble NGT Matter /URGENT
Next Hearing date-05/07/2022
RPCB/RO BHL/Legal-56/ STY ~ §7 9 Date: [© / 06 / Qode

Secreatary,
Urban Improvement Trust,
Bhilwara.

Sub:- Regarding to ensure the compliance of Hon’ble NGT direction issued vide
orders issued in original application no. 02/2022-CZ, titled Babulal Jajoo Vs SOR
and others,order dated 31.01.2022

Ref:- 1. Hon’ble NGT’s Central Zone Bench,Bhopal’s order sheet dated 31.01.2022
and 31.03.2022.

2. This office letter no. 24-32 dated 05.04.22.

3. This office letter no. 158-166 dated 28.04.22.

4. This office letter no. 233-241 dated 06.05.22.
Sir,

Apropos above, it is submitted that Hon’ble NGT's Central Zone
Bench,Bhopal has issued direction in original application no. 02/2022-C7, titled
Babulal Jajoo Vs SOR and others,vide order sheet dated 31.03.2022
considering/persuing joint committee report dated 10.03.22.interalia reproduced
and detailed as under :-
Interalias of order sheet dated 31.03.2022 (Pls refer Annexure-A) reproduced as
follows :-
“ After going through the report serious lapse and violation of
environmental rules are observed. Accordingly, we direct the Collector
concerned to monitor it personally and direct the authorities concerned to
take remedial measures and ensure that there should not be any violution
of environmental rules. Further action taken report may be filed by email
at ngtezbbho-mp@gov.in preferably in the form of searchable PDF/OC R
Support PDF and not in the form of Image PDF.
List it on 5th July, 2022.

Therefore, in light of above matter, it is required to ensure the compliance of the issues
raised in the matter as per the findings of Joint Report/Original Application in
accordance with contents of order sheet for submission of time bound compliance
accordingly.

COllsers ACTER Desktophdata 27 4 22\Desktopt HK L DESTOP desktopibnglish [etter 2020 dog



REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD

18, Near Pannadhaya Circle, Azad Nagar, Bhilwara.
Phone/Fax no. 01482 241159, E Mail ID : rorpeb.bhilwara@gmail.com

For seeking compliance report for the issues related to your department (UlT),
undersigned as being Nodal Officer and in compliance of instruction of District
Collector Sir, Bhilwara during the discussion of issues of Hon’ble NGT cases, till now
vou are advised to submit the evidence based compliance report vide this office letter

dated 05.04.22 28.04.22 & 06.05.22 alongwith emails (Pls refer Annexure-B).
LHowever reply/response is still awaited.

Therefore,you are again requested and advised to kindly submit the
updated status and compliance reports alongwith evidence viz. letter/order issued/
action taken /GPS photographs of site etc within 3 days . Details of issues are again
enclosed for ready reference(Pls refer Annexure-C).

I'ncl : As above.

Yours Sincerely,

/6

(Vinay I\/aua)
&5 Regional Officer
Nodal Officer-Case
Copy Lo :
I. District Collector.Bhilwara for information.

2. P.ACto Member Secretary RSPCB,Jaipur for information .

3. Commissioner,Municipal Council, Bhilwara with advise to submit Revised
Compliance report including evidence viz GPS tagged photographs related to
improvement made, records of penalty imposed and recovered against violators,
innovations /new infrastructure developed if any , constitution of any special
l'cam, orders etc.

4. ACEE& GIC(Legal), RSPCB,Jaipur for information and necessary action.

5. Supdt. Engg Water Resource,Bhilwara with advise to submit overall Action
taken report for the action taken from 31.03.2022 onwards. ~

Y

Regional Officer

Colsers ACTR Deshtop daa 27 4 220Deskop KU DESTOP DesktoptEnghish Letter 2020 doc



Aass

ltem No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Confercncing)

Original Application No. 02/2022 (CZ)

Babulal Jajoo

State of Rajasthan & Anr
Date of hearing: 31.03.2022

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'ELE DR. ARUN KUMAR VERMA, EXPERT MEMRER

IFor Applicantsi: M. Naveen Yhupe Ay
Mr, Robnt Sharmis, Ady

Mr. Yadvendra Yadoy o Ady
M, Shoeh Hasan o, N

For Respondent(s) .

Mro Om Shankar Shrenvastas vl
ORDER
| Learned Counsel for the Ramsthoan Stare Pollioon ¢
submitted that the jomnt committee has tiled the teport wl
Fhe copy of 1the replv may be provided 1o the (
applicant. who may in turn may file the response. if any
2 Mer  gomg  through the report senous lapse and o
crviraonmental  rules  are observedd Vecordingl il
concerned o montor o personally and direct the aarthornn s ) |

take remedial measures and ensure that there should not be ain

environmental rules. Further action taken report may be filed

ngtezbbho-mpw gov.in preferably i the form of searchabl

PDEF and notn the form of Image P,

3 List it on 5t July, 2022

Sheco Kumar Singh, JM

Dr. Arun Kumar Verma. EM

Magoh, 20022
() A N YA L HYX2{CFY
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“6/10/22.1:28 PM Gmail - Regarding updated status reporl on action plan with refernce to OA no 02/2027-Babulal Jajoo VsS5OIR

e '

RO RSPCB Bhilwara <rorpcb.bhilwara@gmail.com>

Regarding updated status report on action plan with refernce to OA no. 02/2022-
Babulal Jajoo VsSOR

RO RSPCB Bhilwara <rorpcb.bhilwara@gmail.com> Mon, May 16, 2022 at 6:12 PM
To: Nagar Parishad Bhilwara <npbhilwara@gmail.com>, secyuitbhilwara@yahoo.com, sme bhilwara@rajasthan.gov.in
Cc: Collector Bhilwara <dm-bhi-rj@nic.in>

Hon'ble NGT matter -URGENT

Reminder-|1l

Kothari River Matter

Sir

kindly provide an updated status report on the action plan with reference to OA no, 02/2022-Babulal Jajoo VsSOR
Regards

Regional Officer,

Rajasthan State Pollution Control Board
Bhilwara
fore

3 attachments

—.4 Reminder 2 Itter dated 06.05.22.pdf
sl 811K

= Reminder letter 1 dated 28.04.2022.pdf
— 5902K

4] reporting format.docx
= 31K

tps f/mail google cor u e6&v t&search a I = = 3 4 ha7 . Ll {
Il agle.co ‘mailfu/0/?ik=d Ocef05 lew=plasearc &DC’ Sg[d 50 a%3Ar-371991 16589 43985&8sin p 5q-a% 3A
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REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD
I8, Near Pannadhaya Circle, Azad Nagar, Bhilwara.
Phone/Fax no. 01482-241159, E-Mail 1D: rorpeb.bhilwara@gmail.com
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6/10/22. 137 PM Gmail - Regarding NGT order dated 31.03.2022. O.A. No. 02/2027 Babu | al Jaios V s Govt af Rajasihar

RO RSPCB Bhilwara <rorpcb.bhilwara@gmail.com>

Regarding NGT order dated 31.03.2022, O.A. No. 02/2022 Babu Lal Jajoo V/s Govt
of Rajasthan.

RO RSPCB Bhilwara <rorpcb.bhilwara@gmail.com> Thu. Apr 282022 at 6 25 PM
To: secyuitbhilwara@yahoo.com, Nagar Parishad Bhilwara <npbhilwara@gmail com> DD Agr Bhilwara
<ddagr_bhi@rediffmail.com>, sme.bhilwara@rajasthan.gov.in, sewrbhilwara@gmail.com.
SHG.GWD.UDAIPUR@rajasthan.gov.in, BHL.RUIDP@rajasthan.gov.in, Collector Bhilwara <dm-bhi-rj@nic.in>, HO
RSPCB Legal <legal.rpcb@gmail.com>

Sir

Please Find Attachment
Regards

Regional Officer,

Rajasthan State Pollution Control Board
Bhilwara
fife

=) O.A. No. 02-2022.pdf
5902K
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‘6110122, 2:22 PM Gmail - Regarding to ensure comphance of Hon'ble NGT order dated 31.03.2022 IN QA 02/2022 KOTHARI RIVE L MATTE R

Lo RO RSPCB Bhilwara <rorpch.bhilwara@gmail.com>

Regarding to ensure compliance of Hon'ble NGT order dated 31.03.2022 IN OA
02/2022- KOTHARI RIVER MATTER

RO RSPCB Bhilwara <rorpcb.bhilwara@gmail.com> Tue, Apr 5, 2022 at 6 04 PM
To: secyuitbhilwara@yahoo.com, Nagar Parishad Bhilwara <npbhilwara@gmail.com>, BHL.RUIDP@rajasthan.gov.in.
sme.bhilwara@rajasthan.gov.in, me.bhilwara@rajasthan.gov.in, seblw.wr@rajasthan.gov.in

Cc: Collector Bhilwara <dm-bhi-rj@nic.in>, HO RSPCB Legal <legal.rpcb@gmail.com>

Sir

Please Find Attachment eegarding to ensure compliance of Hon'ble NGT order dated 31.03.2022 IN OA 02/2022-
KOTHARI RIVER MATTER.

Regards
Regional Officer,
Rajasthan State Pollution Control Board
Bhilwara
fife

L2 Babu Lal 02-2022.pdf
— 2025K
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REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROIL BOARD
18, Near Pannadhaya Circle, Azad Nagar, Bhilwara.

Phone/Fax no 01482 241159, F Ml D rorpeb bhuwara@gmanl o

(Through Email/Post)

RPCB/RO BHL/Legalh / 24 te 22 Date: 05 ol
I Sccreatary Urban Improvement | rust,
Bhilwara.

2. Municipal Commisioner.
Bhilwara
3. Incharge and Supdt. Enginner (RUIDP).

Bhilwira
4. Supdt.Mining Engineer. Mining Office

Bhilwara
>, Supdt. Engineer. Water Resource

Bhilwara
Sub:- Regarding to ensure the compliance of Hon ble NGT direction issued yvide
orders issued in original application no. 02/2022-C7. titled Babulal Jajoa Vs
SOR and others,order dated 31.03.2022

Ref:- Hon'ble NG17s Central Zone Bench.Bhopal s order sheet dated 31 03 0
Sir.

Apropos above, it is submitted that Hon'ble NG~ e
Bench.Bhopal has issued direction in original application no. 02/2022-C /. titled
Babulal Jajoo Vs SOR and othersyvide order sheet dated 31,0320
considering/persuing  joint committee report dated TO03.22 000 oo
and detailed as under -

Para 1 :- Learned Counsel for the Rajasthan State Pollution Control Bourd
submitted that the joint committee has filed the report. which i~ on record | Cap
ol the reply may be provided to the | carned Counsel Tor the applicant. w i

trn may Hle the response. it any

Para 2 -After _going  through  the  report serious lapse _and _violation  of
environmental rules are observed. Accordingly, we direct the Collector coneerned
to_monitor it_personally _and direct the authorities concerned 1o tahe remedial
measures and ensure that there should not be any violation of civirommental rules.
Further _action _tahen _report_may _be filed by cmail ar ngtezhblio-mp a gov.n
preferably in the form of searchable PDEOCR Support PDF und nor i the form
of Image PDF.

S List it on 5th July, 2022,

[herelore. in light of above matter. kindly ensure the compliance of the issues
raised in the matter as per the findings of Joint Report/Original \pplication in
accordance with contents of order sheet and submit timely  compliance
accordingly,




REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD
18. Near Pannadhaya Circle, Azad Nagar, Bhilwara.
[Phone Fax no, 01482 2411591 Mal 11} 'Urpthhhdwiml@gmui\tl:m
[+ 1~ also pertinent to mentioned here that Compliance made /compliance being made

by vor department is W0 kept updated with G PS tagoed 1)hutnuru[)hicf\'idcuur:lphic
evidenees, so that subsequent compliance to _be sent 10 Hon'ble NGT may be
compiled accordingly.

o seek the obseny ations made by Joint leam in Joint Team [nspection report. same

may be sought cither through :
s areentribunal.gov.an View All (Recent Reports) = Search (with
b inle OE2022)
or

b Wehlink

hips greentribunal 2oy in sites detault files news_updates Report” 020in" 020
()N a20No 02-2022%62025-03-2022.pdt

b A~ above (Copy ol order sheet dated 31 03.32)

Yours Sincerely.

Regiofal Officer.
RSPCHRLBhilwara
(opy o
[ District Collector.Bhihwara with humble request to direct concern department
respondents viz, UL Municipal Council/ RUIDP AWRD/Mining to ensure the
compliance of the issues paised in the matter as per the findings of Joint
Report/ Original Application in qecordance with contents of order sheet 1o
prevent and curb pollution Kothari River through untreated  waste
water sewage discharge U nscientific disposal of MS W/ Plastic Waste Dead
Bodies ol Animals Encroachment llegal excavation of soil et strictly as per
the conent ol the order
AL 1o Member Secretary RSPCB Jaipur for information .
COACTE & GICU cgal). RSPCB.Jwipur for information and necessary action.
1 ACHE & GIC(Liquid Waste). RSPCB. Jaipur for information and necessary
acuon

Regignal Otficer



Annexure-C

Latest Progress Cum Status Report

Enlisting of lapses and violation of environmental rules & required action details

1. As per Joint Committee report.
2. Reffered in Hon’ble NGT order sheet dated 31.03.22.
Required to be review of present status (UIT,BHILWARA)

S.No. | Particular | Action Plan by | Key Actionable . Latest progress status l
. deficiencies/ Concerned agency . (11.03.2022 onwards )
_ shortcomings
; 1 Encroachments | Action plan received 1. To ensure complete | _
'and non- from UIT, Bhilwara removal of Required to fill present
availability of vide Iletter dated encroachments. status (UIT,Bhilwara)
earmarking  of  15.03.22.
river boundary. a. Timeline upto
| 30.04.2022  for
removal L |
encroachments. 2. Proper earmarking Required to fill present
b. timeline for and Fencing along the status (UIT,Bhilwara)
plantation 1S river bank followed by
reported up to dense plantation.

31.12.2022

NGT Case OAD2/2022 [CZ) Joint Commuittee Inspection report March- 2022



i urowthn

Vilayati Babool

0l Acuon plan received

along the River vide

NGT Case 0A02/2022 (CZ) Joint Commi

letter

' Action
progress as reported.

from UIT, Bhilwara

dated

under

Bank. 15.03.22,

a. Timeline for
plantation 1s
reported up to
31.12.2022

3- Townships Action plan received
located along from UIT, Bhilwara |
the Kotahri vide letter dated
River Bank 15.03.22.

lo ensure the removal ol Kequired to hill present
unwanted shurbs and status (UIT,Bhilwara)
ensure development of

green belt development

/dense plantation along

the river bank, with

installation of fencing

and plantation under

consultation with expert

agency /Forest

Department (this may be

extended in line with

Beti Gaurav Udhyan

type initiatives. ) ‘ _ |
To ensure installation of Required to fill present
STP plant. UIT informed status (UIT,Bhilwara)

that as per  state

township policy » 1]

township having area |
upto 10 Hectare is

required to well |
connected with through | |

' underground sewer lines | ;

-leading to common |
STP/STP and

2. Township having area : Required to fill present
more than 10 Hectare is status (UIT,Bhilwara) |
required to establish |

individual STP plant.

ttee [nspectio

n report March-

2022




Site Visit along the bank of Kothari River Stretch by Joint Committee on dated
10.03.20228 11.03.2022:-

Main Area-Kothari River Stretch

Jodhdas Chouraha

Near Tanki Ke Balaji Temple

. Pandu Ka Nallah

. Tanki Ke Balaji Temple

. Beti Gaurav Udhyan

. Sanganeri Puliya

. Jindal Saw Sewage Pumping Station

Jindal STP Plant (10 MLD),Kunwada

. STP Plant Municipal Council (30 MLD), Shiv Nagar,Kunwada
10. Down Stream of Meja Dam

11. Near Sagasji Temple,Village-Ranigpura

12. Textile Process industries located at Mandal
13. Meja Dam Water Sample Collection details

CONOUAWN—

|
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Annexure-G

Government Of Rajasthan

Regional Officer,
Rajasthan Pollution Control Board,
Bhilwara

Subject: Design and Construction of Work of Providing Sewer Network with house sewer connections,
Design and construction of Sewage Treatment Plant, Sewage pumping station, Power Generation
Unit at STP & allied works and Operation & maintenance services of the entire system for 10
years in Part of Zone A & B of Bhilwara.(Contract Package No : RUSDP/BHL/01).
Regarding to ensure the compliance of Hon’ble NGT direction issued vide orders issued
in original application no.02/2022-CZ, titled Babulal Jajoo Vs SOR and others, order
dated 31.01.2022.

Reference: 1) Your letter No. RPCB/RO BHL/Legal-6/1888, dtd.11.02.2022.
2) Your letter No. RPCB/RO BHL/Legal-6/1895, dtd.11.02.2022

Sir,

In reference to above cited subject, it is to inform that the Sewerage Project is under execution in
Bhilwara city. The City Bhilwara is divided in Four Sewerage Zone i.e. Zone A, B, C and D. Under
this Project only Zone A and Zone B was partially covered (Mostly main area of city). The area
covered under this Project is 45% of Bhilwara city. The Sewerage Network proposed under
RUIDP includes the surrounding area of lake namely Nehru Talab (Love Garden) and Gandhisagar
Talab.

Disposal of waste water is the responsibility of respective local body of town. Rajasthan Urban
Infrastructure Development Project (RUIDP) institution has been created by GoR (Govt of Rajasthan) for
ADB funded Project(Asian Development Bank) to create various infrastructure in state, especially in
Environment Sector [.e. Sewerage and Water Supply as Special Purpose Vehicle for loan from Asian
Development Bank. The City Bhilwara is being selected by Government of Rajasthan and work selection in
any city/town is being done by city level committee (CLC) under chairmanship of District Collector with all
stake holders (i.e. line agency for which assets is being created). After appraval of any particular project by
City level committee of town, proposal is discussed in work finalisation committee meeting headed by
Principle secretary GoR, and after approval, tender is floated and work is being taken up. As soon as work is
awarded to agency (Contractor), Tri-party agreement was done with RUIDP, Contractor & Municipal Council
Bhilwara. During Design Build period, RUIDP is Employer and after completion of Design Build, the scheme is
handed over to Municipal Council Bhilwara for Operation & maintenance. Municipal Council is Employer for
O8&M period and O&M charges shall be paid by Municipal Council.

The DPR of this of Sewerage Project covers around 45% area of City & 73% population of City and having
410 km sewer line along with 01No. Sewage Pumping Station of 48 MLD capacity and 01No. Sewage
Treatment Plant of 30 MLD capacity. DPR scope consists of work up to Precast Inspection Chamber outside
of houses and does not have property connection. RUIDP is an executing agency for the Project and after
completion of the Project, these created assets shall be handed over to line agency i.e. Municipal Council
Bhilwara. The reuse of treated effluent has to be declded by Municipal Council Bhilwara. Municipal Council
Bhilwara has been made agreement for glving 10MLD waste water through nallah to Jindal SPS and STP,

,ﬂQt—-: N hf
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TR . Offlce of The Superintending Engineer,
RUIDP, Phase-1II,
e L 6/1026, Shiv Nagar, Kuwada Road,
Bhilwara
E-mail -BULRUIDP@RAJASTHAN.GOV.IN
No. RUIDP PH-ITI/BHL/2022-23/ (|||} Date: |3 [¢47/rcrt~

TINER



g The current status of Sewerage Project Is given as below.

Sr. Activity Total Progress | Progress Likely date | Remark
No. Scope till date In% of
| completion
1 Sewer Network | 410.0 Km 392.22 Km | 95.95% 31.07.2022 The House
Service
Connection is in
progress. HSC
waork started In
the month of
April 2022.Till
date 1343 Nos.
connections are
completed out of
47550 Naos. All
HSC work will be
completed by
December 2023
2 Sewerage 1No 95.87% 95.87% 30.08.2022 Physical work and
Treatment Plant trial run is
(STP) 30MLD completed.
Cap.
3 Sewerage 1 No 98.78% 98.78% 30.08.2022 Physical work and
Pumping Station trial run is
(SPS) 48MLD completed.
Cap.

The compliance of Hon’ble NGT directions issued in original application no. 02/2022-CZ, titled
Babulal Jajoo V/s SOR and others, orders dated 31.01.2022.

Para.
No.

Content of issues raised in

application

original

Concerned Agency for implementation
and prevention

2.3

Similarly, the housing societies which are
constructed in the vicinity of the Kothari
River either have no Sewage Treatment
Plant (STP) installed or have a non-
functional /Sewage Treatment Plant,
because of which all the untreated sewage water
is being discharged into the Kothari river is
hampering the environment at its threshold.

At this juncture, it is pertinent to point out here
that it is the duty of the Non-Applicant no.3 to
make sure that treatment plants are installed
properly at the required places to treat the
contaminated water but there is clearly a
dereliction on their part of duty.

1. This is a responsibility of Local body to
ensure the proper disposal of effluent as per
the norms of RPCB and amendments time to
time.

2. The Municipal Council made agreement
with Jindal Saw Limited for 10MLD waste
water flowing through Nallah of city. At
present flow available in nallah is less than
10MLD. Also there are another Nallah flowing
through city where sewerage is not in scope
of running contract. So it is duty of local body
to take care of none disposal of waste water
in water bodies and river.

3. Applicant No.3 is the agency to create
assets and to support local bodies as per
scope and availability of funds. The scope
which include laying of Sewer pipe line,
construction of one SPS & one STP for which
covers only 45% area of city. But unless
and until RUIDP works are not
completed,_all precautionary measures

before disposal of waste water in river or
lake as per the norms, guidelines of
RPCB amended up to date to be ensured
by local bodie

4. The STP is installed at required place i.e.
Village Kuwada and substantially completed.
5. The disposal of waste water of balance
area of city (Not in scope of RUIDP) to be
taken up by Municipal Council Bhilwara.
Therefore Applicant no. 3 (RUIDP) is not
responsible for untreated sewage water
discharged in Kothari river/Pond/Lake. But for
part area which is in scope of RUIDP, RUIDP
Is an executing agency for sewerage work and
Municipal Council will be Nodal Agency.

3.6

Because, the current sltuation of rlver Is such

1) Not jpplicable to Non-Applicant no.3

LA ) At ™ ==
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that it has been severely affected by the
continuous discharge of the untreated sewage
water from the housing socletles exhibiting grave
non-compllance on the part of the developers
who have failed to set up a STP plant and
ignorance on the part of industries and officials
to ensure proper set up of a CETP Plant on the
river bank so that the untreated sewage water
could be treated before it being discharged into
the river directly. The Non-Applicant No.4 also
failed in improving to exiting condition in and
around the river Kothari which immensely
contributed in polluting the river and has further
hampered the sustainable development of the
planned city.

as RUIDP Iis executing agency. The
Project stipulated date of
commencement is 22.08.2017 &
stipulated date of completion 21.08.2020
as per contract. The waste water Is
flowing through Nallah since long decade
before part Sewerage Project sanctioned
In city Bhilwara. Hence RUIDP Is not
responsible to discharge untreated
sewage water In water bodies i.e. River,
Lake etc.

2) The RUIDP work couldn't be
completed in stipulated time period on
account of Covid-19 pandemic effect,

Non-availability of labour due to fear of
Covid-19, Shallow underground water
table hampered progress of work, In
most of the area of city, hard rock
encountered delayed desired progress of
work.

On bank of river CETP has to be taken up
by RIICO.

In lieu of above, it is to mention that in any way RUIDP is not responsible because RUIDP
is an executing agency for part area of city taken up under this running contract. It is also
requested that the compliances in this matter should be taken from Municipal Council and status
of progres@ork will be provided by RUIDP to Municipal Council.

LA —i“_:i,lh
(Ulhas Deshmukh) I3/ o5/

g
(Surya Praka‘s:l‘:l‘s ncheti)
Assistant Construction Manager, Superintending Engineer
PMDSC, Bhilwara

RUIDP Phase 111
Bhilwara

No. RUIDP PH-III/BHL/2022-23/ Yy 5 — 41§ Date: ( Sla#u 22

Copy to the following for information& further necessary action please:
1. PA to Project Director, RUIDP Jaipur.
2. District Collector, Bhilwara
3. Secretary, UIT, Bhilwara.
4. Commissioner Municipal Council Bhilwara line agency for further action please.\h J]D
L.
Lt =
T 7 o
Superintending Engineer
RUIDP Phase III
Bhilwara

Scanned with CamScanner
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Latitude Longitude

25° Zé 245131" N 74° 37' 36.90682" E
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— gt gl AT * i

9M74+RPM, Sanganer Rd, Bhilwara, Rajasthan 311001, India

Latitude Longitude

25°21' 52.98224" N 74° 39' 24.21277" E

1 meters




pAO
09l0

502>

21T B @
T (TG TG TTT, op feersr—

F7- (Dl

V)

31 (P o5 2onr S murfast #nder S0 -

(a7 /93{)04’/%,5»’-“%/ NET 202/~ ;l/¢/f¢fé4/ér'“0%dz.

y '254‘ S7 2% I ) ?’7’— %z?—n//&f(“ amﬂa' @;ﬂ%&,ﬁ

4@/%/?‘ T 1T [Fesser s (0F7) B Yot
G 5 senafPesT Sad] AP 2 Z F57) e
71729 e TTT NG F pes T e gl
TTFIH ST 295 T ) fo
T a3y A S ‘3,9?7?(71 A4} Eor oA
FPiwr el 3 By appr Mot Penorvr
T [t en) oo endoor— ol go 2Y 3de
CIT 7 739 %‘«:‘77“ 9/4//”d/l//"“//’4noﬂ!7"' ﬁ‘&a}z@/
57Ty ZRI52Z) T7 BT - Ph 1 s Dy Do
TS B DT Rl o) 4] aw
—57 sr BTS2 T ,‘_57577?}%7 C”“"Zﬁv&f

T tatp- T 7 D Corr Y o 91y
TTHT. BT - FDRT T G500 ¢ ) 7 - &)y 7 e s
“n .

Lceee)t

‘?@@_('W Wg az’;}/’% @3777907;‘9’ 5/))/"_(,'9—‘
”%7%'77’5(\”1-7“3377’ 97?{} 6/13/” 2’ 17'793/’ é/‘é"*@(é)‘ 'l
”3)7«7? ST TS 25~ f\/{?77‘§’22;7" 777 275 'J:}"
o - g5 g 1T CTTT ) ST 913 )2

. . g
Fril7)—-ZEA Leooot7e &/797— 4;\}2/'2]/%' 5/ 6) (’7«7;'7;'7;

acd 2=7),./ (‘:27’2%27 e:w/@%'b =7 //79_ Yo~ Y)s/c o

I~




QST N B @
S e srg—awrl s fhoransy (1)

o s

Aler e
C

Bq'l‘_;r(‘\l'tﬁﬁ; glsinonn & Prrreedra=asdl WGJ;WIQE s
d vayst Joftor [T [oasD &Y 2t - 99 4 -4 8 TeT7a; 215 hony % £
Y 5 oSk 3 oo st XS0 oo
Srar®) 8 by v e r o e s 03 g
@%Wﬁ@m,m,w&,w}q,mﬁ@%ﬁ,wa
Jaafla ofemrs; % %—}‘@@;—n\q Y]
o st @ ez % Frae D D e A
ke <ay e T srar) 4% ;l?}ngT X ) sry e
e ke W ) ¥ g omn ¥ what o & alnl;
A D) 5P e a8 B F o) awm At g b
oren o €\ oYy 3 arien of) < St J

= I3 i3 Y P Dard 5 N e e rees Shar
qm*—r:fga,‘ﬁ A e 40y ‘é}fﬁ}f@ m}ﬁj%@:@r & l

mrjawn stcm:r ) ATJ }'c ca%aé At A Wﬁ'ﬁ?@rgﬂ?}

NLE= R Py Jg’r} ﬁ%*m &\ IS & Gror S

L P IR TR 7 SE .- £ \ga %QT%’Z\‘QT\{]%JT}}
e Q\J}FS}Tm & T ATrer< &A m) f

o @A cf}ﬁﬂ"gﬁi

[{‘WJA} [



